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fication for membership of Parliament and 
of the Legislature of every State for a 
period of six years counting from the date 
on •which the finding of the Election 
Tribunal as to such practice takes effect 
under this Act." 

Therefore, Sir, where a person disqualified 
under section 7 of the Representation of the 
People Act has supposedly held an office of 
profit, he stands for election, he is elected and 
no objection is raised, v Therefore, that 
objection cannot be raised later. Whereas in 
this particular case, I appreciate   .   .    . 

SHRI LOKANATH MISRA: The Deputy 
Minister is quite wrong. 

SHRI JAGANATH RAO: I am perfectly 
right. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :    You may differ. 

SHRI JAGANATH RAO: I am tpeaking 
with a full sense of responsibility and full 
knowledge of the law. In this case, I 
appreciate, if Mr. Brindavan Nayak whom my 
friend was referring to was continuing busi-
ness with the Government, it was open to 
somebody to raise an objection •gainst him at 
a later stage, whereas if this Brindavan Nayak 
in fact held tn office of profit at the time of 
standing for election, that objection could not 
have been taken subsequently because 
according to the Supreme Court, where 
disqualification existed at the time of election, 
it cannot be raised at the time of •lection later. 
Therefore, there is no question of 
disqualification. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :    The question is: 

"That the Bill,  as  amended,    be 
passed." 

The motion was adopted. 

THE     WAREHOUSING    CORPORA-
TIONS   (SUPPLEMENTARY)   BILL, 

1964 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI D. R. CHAVAN): Mr. Vice-Chairman, I 
move: 

"That the Bill to supplement the 
provisions of the Warehousing Cor-
porations Act, 1962, as passed by the Lok 
Sabha, be taken into consideration." 

[THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA  SATHE)   in  the Chairf 

Madam, the Central and State Warehousing 
Corporations have been established under the 
Warehousing Corporations Act, 1962. This 
Act empowers the Corporations to accept for 
storage in their warehouses agricultural 
produce and notified commodities. The 
definition of 'agricultural produce' and 
'notified commodities' has been given in the 
parent Act, in clause 2, sub-clauses (a) and 
(e).    Sub-clause   (a)   states— 

"(a) 'agricultural produce' means any of 
the following classes of commodities, 
namely:— 

(i) foodstuffs,   including   elible oil-
seeds; 

(ii)      cattle  fodder,    including oil-
cakes  and other concentrates; 

(iii)   raw  cotton,  whether  ginned or 
unginned, and cotton seed; 

(iv) raw jute; and 

(v) vegetable  oils;". 

So far as the notified commodities are 
concerned, the definition is— 

"(e) 'notified commodity' means any 
commodity (other than agricultural produce 
( which the Central Government may, by 
notification in the Official Gazette, declare 
to be a notified commodity for the purposes 
of this Act, being a commodity 
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with respect to which Parliament has power 
to make laws by virtue of entry 33 in List 
III in the Seventh Schedule to the 
Constitution;" 

So, under the provisions o'f the present Act, 
these commodities could be offered and 
storage facilities could be provided in the 
warehouses of both the Central Warehousing 
Corporation and the State Warehousing 
Corporations. And so far as agricultural 
produce is concerned, there are as many as 99 
commodities and so far as notified 
commodities are concerned, there are as many 
as eight commodities; the total number of 
commodities would be 107. But, Madam, 
there have been persistent demands from ihe 
various Governments and private 
organisations for the storage of other 
commodities in the warehouses such as 
tobacco, lac, wool, etc. which cannot be stored 
under the provisions of the existing Act as 
they 'fall outside the ambit of entry 33 of the 
Concurrent List in the Seventh Schedule. The 
Ministry of Agriculture and institutions like 
the Indian Council of Agricultural Research, 
the Central Lac Committee, and other Export 
Promotion Organisations have been pressing 
the Warehousing Corporations to come to the 
rescue of the producers and cultivators of 
these commodities who are entirely at the 
mercy of the middlemen who are usually 
agents of the foreign buyers. The inclusion o'f 
these commodities, therefore, is much more 
important from the point of view of the 
agrarian economy of the country. Further, 
provision of warehousing facilities for these 
commodities, particularly at the production 
centre and port towns, Would help the export 
promotion drive so vigorously being pursued 
by the nations these days. 

The Warehousing Corporations Act, 
Madam Vice-Chairman, is related to entries 
43 and 44 of the Union List and entry 33 of 
the Concurrent List of    the    Seventh    
Schedule    of   the 

Constitution. As far as trade and commerce 
are concerned, the legislative powers of 
Parliament are limited to commodities 
covered by entry 33 of the Concurrent List. It 
is not, therefore, within the competence of 
Parliament to vest the Warehousing 
Corporations to undertake the storage of 
articles such as tobacco, lac, wool, etc. as they 
fall outside the ambit of Entry 33 of the 
Concurrent List. These articles are relatable to 
entries 26 and 27 of the State List. Therefore, 
storage facilities so far as these articles are 
concerned cannot be given. Now the question 
before the House to consider is how to remove 
this restriction? 

Madam, this restriction can be removed if 
the State Legislatures pass appropriate 
resolutions in the manner prescribed in article 
253 of the Constitution empowering 
Parliament to regulate by law the storage of 
commodities other than those covered by the 
Warehousing Corporations established under 
the Warehousing Corporations Act of 1962. 
Parliament would then prescribe, by 
legislation, what other commodities can be 
stored in the Central and State warehouses. 
For the information of the hon. Members I 
would read out article 252 of the Constitution 
which gives power to Parliament to makp law 
with respect to these commodities which, as a 
matter of fact, tall within the State List.    
Article 252 says:— 

"(1) If it appears to the Legislatures of 
two or more States to be desirable that any 
of the matters with respect to which 
Parliament has no power to make laws for 
the States except as provided in articles 249 
and 250 should be regulated in such States 
by Parliament by law, and if resolutions to 
that effect are passed by all the Houses of 
the Legislatures o'f those States, it shall be 
lawful for Parliament to pass an Act for 
regulating that matter accordingly, and any 
Act so passed shall apply to such States and 
to any other State by which it is adopted   
afterwards     by  resolution 



 

passed in that behalf by the House or, 
where there are two Houses, by each of the 
Houses of the Legislature of that State. 

(2) Any Act so passed by Parliament 
may be amended or repealed by an Act of 
Parliament passed or adopted in like 
manner but shall not, as respects any State 
to which it applies, be amended or repealed 
by an Act of the Legislature of that State." 

Therefore, by resort to this article, Parliament 
could be empowered to make law with regard 
to these commodities. All that is necessary is 
that Parliament should be empowered to 
regulate storage of commodities other than 
those in the Concurrent List. 

Now, Madam, what would be the effect of 
the legislation sought to be passed by this Bill 
which is before Parliament. And what would 
be the effect if it is enacted as law in respect 
of such States as have passed a resolution.    
Clause 2 of the Bill says: — 

"The Warehousing Corporations Act, 
1962, shall, in its application to the States 
for the time being specified in the Schedule, 
have effect as if in clause (e) of section 2 of 
that Act the words and figures 'being a 
commodity with respect to which 
Parliament has power to make laws by 
virtue of entry 33 in List III in the Seventh 
Schedule to the Constitution' had been 
omitted." 

Therefore, Madam, it means that in respect of 
such States as have passed the resolutions, 
this clause of the Bill will have the effect of 
nullifying section 2(e) o'f the parent Act. I 
just now gave the definition with regard to 
"notified commodities" so far as they are 
concerned. In other words, the restriction, that 
the "notified commodity" should be a 
commodity falling within the "ambit of entry 
33 in List III, Concurrent List, of the Seventh 
Schedule of the Constitution, will be 
removed. The Warehousing Corporations 
wiH then be enabled to 

store any commodity wnich, falls outside the 
ambit of entry 33 in the Concurrent List in the 
Seventh Schedule to the Constitution, in the 
States which have adopted the resolution 
under article 252 of the Constitution after 
notification of such a commodity by the 
Central Government in the Gazette. 

The Act can also be made applicable to 
other State. Certain States have passed this 
resolution and some of the States have not 
passed this resolution. But the Act can also be 
made applicable to other States by notification 
in the Gazette if they subsequently pass the 
necessary resolution. Ag just now stated, 
suppose some of the States have passed the 
necessary resolution and some of them have 
not. But subsequently those States which have 
not passed the resolution pass it. Then by 
notification in the Gazette this Act would be 
applicable in respect of those States also 

As laid down in article 252 of fhe 
Constitution, Madam, Vice-Chairman, the 
State Legislatures will pass suitable resolution 
in the manner prescribed in the article to the 
effect that storage of commodities other than 
those covered by the Warehousing 
Corporations Act, 1962 shall be regulated in 
those States by Parliament by law. The States 
of Andhra Pradesh, Gujarat, Kerala, Madras, 
Mysore, Punjab, Uttar Pradesh and Rajasthan 
have passed the necessary resolution. Action 
in respect of other States of Bombay, Bihar 
and Madhya Pradesh is awaited. As more than 
2 States have passed the requisite resolution. I 
request the hon'ble Members to suitably 
amend the relevant section of the Act by 
adopting the supplementary Bill before the 
House. 

The  question was proposed. 

SHM M. RUTHNASWAMY (Madras) : 
Madam Vice-Chairman, while going through 
this Bill for the extension of the kinds of 
produce that might be stored in the 
warehouses under the Warehousing 
Corporations Act, one  finds that this 
extension of 
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[Shri M. Ruthnaswamy.] 
the kinds of produce that might be stored in 
them is due to the fact that in recent years 
there has been a certain drop in the amount 
of food stocks stored in these warehouses. 
As a result of food stocks going down in 
the country, these warehouses have so 
much room so as to spare for produces 
other than agricultural. That is why this Bill 
is being brought forward to find 
accommodation in these warehouses for 
these other kinds of goods just in order to 
find storage in these warehouses. 

Now, Madam, what is the record of the  
warehouses    set up    under    the 
Warehousing    Corporations      Act    of 
1962?    By the end of the year 1964 there 
were only 76 warehouses.    According to  
this report of the Warehousing Corporation    
for    the    year 1963-64, the percentage ^of 
occupancy of, warehouses was  67  at the 
end of the year 1962-63, and it fell to 53 at 
the end of that year.    Many   warehouses 
were closed, as many as 38 in the    course    
of    the    year    1963-64. Madras  and    
U.P. have  the    largest number of 
warehouses    closed down. The finances of 
the warehousing corporation also are not 
very encouraging.    In the year 1963-64 
there was a loss of Rs.  88,559,    whereas    
in    the previous year, in 1962-63, there was 
a profit of Rs. 2-5 lakhs.    Now that is the 
record of the Warehousing Corporation.    
The question  arises whether the  provision  
of warehouses  is  properly and adequately 
organised by the Warehousing    
Corporation.    One has the suspicion, 
reading the Report, that warehouses would 
have feared better under  private  enterprise  
than  under a public corporation like that set 
up in 1962. 

As everyone knows, Madam Vice-
Chairman, the development of agriculture 
largely depends on the marketing facilities 
provided for agricultural produce. Now at 
least—every taluk town is a market and 
every taluk town at least—I do not speak of 
the minor market places where periodical 
fairs and markets are held— 

every lalUK town   must   be provided with a 
proper warehouse, where   the agricultural 
produce could be stored, and the warehouse 
must   be so built that  the agricultural and  
other produce     would     not be eaten up    by 
rodents and insects.    Why should not the 
Government—instead of    entrusting this duty 
of providing warehouses in adequate    numbers 
to the Central Warehousing Corporation—take    
upon themselves,  either the    Central  Gov-
ernment or the    State    Government, especially 
the Food and    Agriculture Department,   why 
should it not  take upon itself this duty of 
providing   a sufficient    number    of      
warehouses? Even in towns and cities like 
Madras and Madurai we find very inadequate 
provision for the storage of  agricultural and 
other produce.    One      has only   to      visit 
the Kotwalchavadi in Madras city in   order to 
find that it is in  the  same primitive    condition    
in which it was when it was first established in 
the days of the East India Company.   And so it 
is in most other towns.   Thus   it seems to me 
that, instead of entrusting this building, pro-
vision of enough number    of    warehouses for 
the storing   of agricultural and    other produce    
to   some    other agency,    the    Food    and 
Agriculture Department  would     do well to 
take upon itself this duty, especially at a time 
when every grain of food has to be  preserved.      
I  think warehousing would have fared better 
under    the direct    patronage    of the    Food 
and Agriculture Department   than   giving it to 
a public corporation which takes its  own  
leisurely    time  in  providing the large number 
of warehouses that the country  needs.    And    
one other point I should like  to make is  that in 
order to provide marketing facilities and in 
order to stimulate the building   of     enough 
warehouses—storehouses godowns and    so     
on—there should be an easy flow o'f communi-
cation between the agricultural fields, between 
the villages and the market towns, at least the 
taluk towns.   It is largely on account of the 
inadequacy of our road mileage that the farmer 
is not able to carry his produce himself to the 
market or have it stored 
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and get the best price that he can get at the 
market. It is on account of the lack of village 
roads that he is so dependent upon the middle 
man that there is not that incentive \o 
agricultural productivity, about whieh the 
Food Minister and the general public 
complain. So you cannot build warehouses in 
sufficient numbers unless you have an 
adequate road system that will enable the 
farmer to carry his produce to the market, and 
I think it is the inadequacy of the roads that is 
largely responsible for the slow rate at which 
the warehouses are being built and maintained. 
If only the Food and Agriculture Department 
took into its own hands the building and the 
maintenance of these warehouses, we shall 
have better results than those shown in the 
latest report of the Central Warehousing 
Corporation. Therefore, although I have no 
objection to this Bill which provides for other 
than agricultural produce being stored in these 
warehouses, I would plead that if warehouses 
are not built in sufficient numbers, we cannot 
expect this beneficial result from the" Central 
Warehousing Corporation, but as a matter of 
food policy, the Food and Agriculture 
Department, both in the Centre and in the 
States, should take up this business and 
provide a sufficient number o'f warehouses—
store-houses and godowns—where the 
agricultural produce could be stored 
scientifically and be made available to the 
markets of the country. 

DR. SHRIMATI PHULRENU GUHA (West 
Bengal): Madam Vice-Chairman, at the outset 
I welcome the measure and I congratulate the 
Deputy Minister for having brought forward 
this Bill before this House. This 
Supplementary Bill is to expand the sphere of 
activity of the Warehousing Corporations and 
this Bill will help in the storing of tobacco, 
lac, wool, etc., which could not be stored 
under the existing provisions of the present 
Act on warehousing. The country earns crores 
of rupees worth of foreign exchange through 
tobacco and lac, but so far there was 

no protection for tobacco-growers and lac-
producers. This Bill will also be of great help 
to people who grow tobacco, lac, wool, etc. 
But I must point out, Madam, that there is a 
great deal of difference between passing a Bill 
and implementation and execution of the Bill. 
It will not be out of place, Madam, if 1 
mention that there are a number of procedures 
which must be followed by the peasants in 
order to use the warehouses. I know and I 
agree that the procedures must be there. But 
the procedures must be easy for rmr peasants; 
they must be laid down in such a way that it is 
not difficult for the simple peasants of our 
country to understand and follow them. We all 
know that if a procedure is very complicated, it 
is very difficult for our simple peasants to go 
through all that procedure. I earnestly appeal, 
to the Deputy Minister that his Ministry along 
with all other appropriate Ministries should 
take all possible steps to see that these 
producers get all facilities to store their 
commodities in the warehouses. It is very 
necessary that all exportable commodities 
should be kept stored in the Central 
warehousing so that if would not be possible 
for the exporters to exploit-our poor and 
simple peasants. It is also very necessary to see 
that the peasants are easily enabled to keep 
their tobacco, lac, wool, etc. in the Central 
warehouses. 

I would like to mention about another 
important point and that is about the 
warehousing itself. There are a number o'f 
warehouses in our country; some are directly 
under the Government of India, and some are 
under the State Governments. In view of our 
huge requirements of space for the storing of 
foodgrains and other commodities, we will no 
doubt require many more warehouses. It is 
said that something like 3 per cent to 4 per 
cent of'foodgrains get wasted because of the 
lack of proper facilities for storage. I do not 
know whether this is true or not. But I think 
the hon. Deputy Minister will inform us of the 
facts.    As far as I 
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there was a question in this House and that 
was mentioned. I am also told that the 
Government allows a certain percentage of 
wastage in the foodgrains. If there is no proper 
warehousing, this allowance for wastage is 
capable of giving enough scope for 
malpractices. I would like the hon. Deputy 
Minister to give very careful consideration to 
this point. Apart from all this, when there is no 
proper storage facility, the country is bound to 
lose a considerable quantity of foodgrains 
which are always precious. Foodgrains are 
particularly precious now and we must try to 
see that foodgrains are not lost. I am sure all 
hon. friends will agree with me that all 
possible care should be taken to preserve 
every ounce of our foodgrains. It is true that 
warehouses" cannot "be waterproof and rat-
proof immediately. But I must say, Madam, 
that all possible care should be taken to see 
that our warehouses are water-proof and rat-
proof and also that these warehouses are 
constructed scientifically as soon as possible. 

Madam, in this connection, I would like to 
point out that warehouses must be constructed 
on a war-footing. We should not go about 
doing it in a leisurely manner. These ware 
houses should be constructed scientifically, 
but at the same time they should also be 
constructed very quickly. I do not know it for 
a fact and I would like to know the position 
from the hon. Deputy Minister. There is a 
rumour that there is not enough cement for 
building warehouses. If "that is so, I would 
request the hon. Deputy Minister to see that 
enough cement is made available ior the 
construction of the warehouses, as soon as 
possible. 

With these few observations, I support the 
Bill.   Thank you, Madam. 

SHKI M. N. GOVINDAN NAIR (Kerala): 
Madam Vice-Chairman, I also support this 
Bill. This Bill is meant to extend the 
"operation of the 

Warehousing Corporations to commodities like 
tobacco, wool and lac. Now, there are certain 
constitutional difficulties which have to be got 
over and that is what is meant to be done by 
this Bill. As far as the activities of the 
Warehousing Corporation are concerned my 
hon. friend has pointed out that their full 
capacity has not been used, and not only that 
but that their use has declined. So in order to 
put in something else that is available, this Bill 
is brought in now. I do not agree with that 
view and it was rather unkind of him to have 
made that kind of a statement. All the same, 
the facts show that full capacities of the 
warehouses are not being used, and I feel it is 
high time that Government paid some attention 
to this fact. The former Act was called, I think, 
the National Cooperative Development 
Corporation Act and now there has been a 
bifurcation and you have got this Act here. Not 
only are the present warehouses not fully 
utilised, but if you examine the way in which 
they are used and by which section they are 
being used, you will find that 75 per cent of 
them are used by traders and only some 25 per 
cent of their capacity are used by the actual 
peasants. Why is that so? I feel that unless the 
peasant is helped through cooperatives, he will 
not be able to utilise these warehouses. That is 
to say, the ordinary peasant, even when the 
prices are low, has not the capacity to retain 
the stuff with him because he is in immediate 
need of some money. So if the cooperative 
"pays him, if not the whole price, at least some 
money, that will help him to retain his produce 
with him and to make full use of these 
warehousing facilities. Unfortunately you have 
bifurcated the functions in such a way that the 
cooperatives do not come into the purview of 
the functions of the Warehousing 
Corporations. So I think it is time that we 
consider whether the cooperatives should not 
again be brought in, and you should do it if 
your intention is to help the actual growers. 

 



 

My hon. friend Shri Ruthnaswamy said that 
under the Food and Agriculture Ministry 
there should be storehouses throughout the 
country in all the important marketing places 
and so on. That is true. But even that, I feel, 
will be much more to the benefit of the 
traders than to the benefit of the actual 
growers. So if your intention is to help the 
growers through the functioning of these 
Warehousing Corporations, the cooperative 
movement should be brought in. Otherwise 
during the last two or three years after seeing 
how things work, we have come to the 
conclusion that though some rich peasants 
might have utilised this facility, it has not 
helped the peasants " as" yet. So I think this 
question deserves serious consideration of 
the Ministry. That is my request. 

Then as far as the question1 of these three 
commodities is concerned, my feeling is 
this. Even though I support the Bill, I feel it 
is a belated measure. This was passed in Lok 
Sabha in 1964. 'Now it is nearly a year and 
we are discussing it here. This shows the 
attitude. 

SHRI M. RUTHNASWAMY: The speed 
of the Government. 

SHHI M. N. GOVINDAN NAIR: The 
attitude and the approach of the Ministry. 

SHRI D. R. CHAVAN:    Attitude? 

SHRI M. N. GOVINDAN NAIR: Yes, your 
attitude, I mean. When you saw that certain 
State Legislatures had already passed the 
necessary legislation to strengthen your 
hands to move this Bill, you got it passed in 
the Lok Sabha nearly a year ago. After all, 
this is not a controversial measure. Within an 
hour or half an hour, if necessary, you could 
have got it passed through this House also. 
But why is it that you have taken so much 
time? That is because even though when 
speaking you say that it is very necessary and 
all that, you 
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have not really felt that way. I remember there 
was a time, some two or three years ago, or 
two years back, I think, when the price of 
tobacco was very low and actually the 
peasants and the small exporters found it very 
difficult. At that time they needed storage. But 
is that the position now? I do not know. If my 
information is correct, now because of the 
extension of trade to other countries, 
especially the East European countries, the 
price of tobacco has gone up and the pinch 
that the peasant felt some two years ago he 
may not be feeling now. That does not mean 
that you should not have it. That is not my 
point. But because of the lapse of time even 
though you are passing this Bill, the real 
benefit that should have gone to the peasant 
has not reached him. Now the Bill is being 
passed. If you are going to delay it, then you 
may have the satisfaction that you have on the 
Statute Book the necessary legislation but in 
actual practice, it may not go very much to 
help those whom you want to benefit. So I 
think the Government should take necessary 
steps to see that immediate steps are taken to 
implement these things. 

Before I conclude, I again request you to 
consider the ways and means by which the 
actual peasant, who produces these articles, can 
benefit by this warehousing much more than the 
traders and the middlemen. I put in a suggestion 
whether you can again tack on the co-operative 
movement to this but I know you will reply that 
they can do it by themselves because there also 
some provision is made or some kind of help is 
given. If you combine these two and if it is 
worked together, then I think the peasant may 
be able to utilise it in a much bigger way than 
what he can do now. I think the Government 
should pay some attention and see how more 
peasants can be brought in as also how the full 
capacity of these warehouses can be utilised. 
With I   these words, I support the Bill. 
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SHRIMATI     NANDINI     SATPATHY (Orissa):  
Madam    Vice-Chairman,    I rise to support 
this Bill wholeheartedly.    Though the scope of 
this Bill is very limited I believe that it is    for 
the  actual good  of the  growers  and producers 
of tMs country.    In fact   I feel    that    this    
Bill    should    have been    brought    forward 
much earlier. As    has  been      mentioned    by    
the hon.    Deputy    Minister    the    Ware-
housing Corporation established under this 
measure will undertake the storage of certain 
goon's such as tobacco, lac, mica, etc which are 
important exportable  goods.    Madam,  I  think 
by this Bill we would be saving the poor and 
innocent producers from the exploitation of the    
exporters.    As has already been said by the 
hon. Deputy Minister it is for the States to pass 
the requisite Resolution so that   this measure 
could be properly executed. Some  of the     
States    have    already passed such    
Resolutions    and    some more are yet to pass 
it.    As soon as the  States pass  such    
Resolutions    I think it will be in the interest of 
the growers     and    producers     of     this 
country. 

Madam, it has been said by my hon. friend 
just now that the peasants of this country are 
not aware of the measures that are passed for 
their benefit. We have got big secretariats in 
the Centre as well as in the States for the Food 
and Agriculture Departments. We are also 
having many agricultural colleges from where 
hundreds of students are passing out every 
year. We have got our Community 
Development projects and our Gram Sevaks. 
But, alas, the measures that we are taking for 
the benefit of our peasants about whom we are 
talk- 

ing so much are not even taken to their ears 
and actually they are not benefited by them. 

Though this Bill is meant for non-
agricultural products I want to speak a few 
words on warehouses in general. As we all 
know, the number of warehouses that we have 
for storing foodgrains Is not sufficient to meet 
the needs of our country. Moreover there is 
always a complaint that due to bad storage 
there is a huge waste of foodgrain!. I do not 
know the correct position but we were told 
many times that thousands of tons of rice have 
been wasted due to bad storage in many 
places. Madam, when the food situation in the 
country is causing so much concern, I would 
like to request the Food Minister to take 
serious steps to see that the foodgrains are not 
wasted in this manner. At least the warehouses 
should be built in a much more scientific 
manner to save the foodgrains from rats, water 
and such other things. 

Another point which I would like to 
mention here is about the wastage that is 
allowed by Government in certain matters. 
We know that even in foodstuffs a certain 
percentage of adulteration is allowed and I 
think this leads to corruption. Even one kilo 
per 10,000 kilos is not very less if it is to be 
calculated as wastage. So I would request that 
some sort of modification should be made in 
this rule. 

With these words I support this Bill. 
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SHRI N. PATRA (Orissa): Madam Vice-
Chairman, I rise to support this good piece of 
legislation. It ought to have come long before. 
Till today the producer, the agriculturist, had 
been exploited by the agents of foreign 
traders. There are a larg* number  of  tobacco 
producers in  th* 
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[Shri N. Patra.] country. They never got an 
appor-tunity of selling their produce at reasonable 
price which is a foreign exchange earner. Now of 
course the Central Government has already ob-
tained the permission , of the State Legislatures 
through the resolutions passed in the respective 
Assemblies authorising the Central Government 
to bring this piece of good legislation here. The 
Burai Economic Survey Committee has 
recommended a scientific method of building a 
large number of warehouses in the country and to 
man them with specially qualified staff. The 
reason was to keep the articles under controlled 
prices and at times to give them also protection. 
When there is, say, any surplus of production, the 
agriculturists may be affected, when there is a 
slump in the market. At that time warehouses are 
quite a necessity. At that time if there is no trader, 
Government can invest some money and " 
purchase those articles and store them tempo-
rarily till promised prices are expected. 

In the Central sector there are 85 warehouses. 
Of course in the States there are about 500 
warehouses and also "some smaller types of 
warehouses. We have passed the Food 
Corporation Bill the number and type of 
warehouses are such that "only 12 per cent of 
the foo3 "'prSctucTs' are allowed to be kept. 
Now there was some complaint here that the 
capacity of these warehouses is not being 
utilised. I do nor^thfnk" since we have taken \xp 
the purchase of food products there will be any 
occasion of extra capacity being Teff unutilised. 
It is now expected that Government should riue 
to the occasion to have warehouses not only 
near the railheads or harbour places but they 
have to implement a scheme of warehouses by 
which at every Block centre there should be a 
warehouse. There should be a warehouse in 
every block area. It covers a population ol about 
60,000 people, mostly agriculturists. Therefore, 
to help them, to come to their r«seue,      th«    
Central      Government 

should initiate the building of warehouses 
in every block area. Generally, our country 
is a poor country. Only the well-to-do 
people can afford to have good cement or 
brick houses, better-built houses. But you 
will find generally that the agriculturists in 
the mofussil living in mud, in thatched 
houses. Even temporarily keeping their 
produce there will mean a great loss, it is 
being eaten by rats. To help the 
agriculturists the Government should 
initiate ai programme of having warehouses 
in every block centre. 

With  these     words,   I  support  the Bill. 
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storage capacity in the country. May I tell him 
that under the scheme of the Act we have got 
Central Warehouses and State Warehouses? In 
addition, under the National Cooperative 
Development Corporation we have also a 
number of godowns in the rural areas to cater to 
the requirements of the cultivators in the 
country. I may point out to him how the capacity 
of the Central Warehouses has gradually 
increased since they were established. As a 
matter of fact, in 1957-58 when under the old 
Act the Central Warehousing Corporation was 
established, what was the capacity at that time 
and what is the capacity today? If these figures 
are taken into account, the hon. Member will see 
that the capacity has been gradually increasing in 
the sphere of Central Warehousing Corporation. 

As regards the State Warehousing 
Corporations I will come to them later on. I may 
point out to the hon'ble Member that in 1357-58 
the capacity that was created was only 7,000 
tonnes. Starting from 7,000 tonnes in 1957-58 
the capacity created in 1963-64 is 2-48 lakh 
tonnes. 

Then, I may mention to the hon'ble Member 
that the warehouses of the Central Warehousing 
Corporation are generally established in centres 
or places which are of all-India importance while 
the State Warehousing Corporations are 
established at places which are of district or State 
importance. Let me give the hon'ble Member the 
capacity and the number of warehouses of the 
State Warehousing Corporations. The total 
number of warehouses is about 533 with a total 
capacity of 5-61 lakh tonnes. The hon'ble 
Member may be aware that for the use of the 
Food Corporation of India, the Central 
Warehousing Corporation has been entrusted 
with the task of constructing warehouses at 4 
Centres in Madras and 16 or 17 centres in 
Andhra Pradesh. We are thus having a sizeable 

programme of putting up warehouses for the use 
of the Food Corporation    of India.   The 

SHRI D. R. CHAVAN: Madam Vice-
Chairman, a number of hon. Members have 
participated in this debate and a majority of 
them-practically every-oody—have 
supported the measure that is before us. A 
number of suggestions have been made and 
a number of points of criticism have also 
been made. And it is my bounden duty to 
reply to them. 

The hon. ShrI Ruthnaswamy made .a 
point   tbat    there   is   inadequate 
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total  capacity  thus  created   is  likely to be 2 
lakh    tonnes in Madras and   j nearly  3:5  
iakh     tonnes    in Andhra   : Pradesh    at a 
fotaT cost   of a   little  j more than Rs. 9 
crores.    Therefore, I may submit to the 
hon'ble    Member that   adequate   storage     
capacity   is being gradually built up. 

Madarn, it is not that the thing is being 
done just now. It is not only the Central and 
State warehouses which are building up the 
capacity, but there is also the programme to 
build up godowns in the rural areas by the 
National Co-operative Development 
Corporation in respect of their requirements 
of fertilisers and other things for the 
cultivators of the country. 

Madam, another point that was made was 
concerning storage. May I tell the hon. 
Member that all the godowns or the 
waresouses that are being constructed under 
the programme of    the Central    and    
State 

Warehousing Corporations are being 
constructed on a scientific basis? They are all 
rodent-proof, rat-proof and damp-proof. In a 
number of godowns we have made provision 
for wooden crates and polythene sheets so 
that dampness from soil may not come and 
damage the grains. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): You can continue 
next time. 

SHRI D. R. CHAVAN: I will finish in   
another   three,   four   minutes. 

THE VICE-CHAIRMAN (SHRIMATI TARA 
RAMCHANDRA SATHE): YOU can continue 
next time. The House stands adjourned till 11 
A.M. tomorrow. 

The House then adjourned at 
four minutes past five of the clock 
till eleven of the clock on Friday, 
the 3rd September, 1965. 
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